IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTAGK BENCH; QJTTACK.

ORIGINAL APPLICATION NO, 725 OF 19%

cuttack,this the |G day f June__» 2083,
Gepal Krishna Behera, - : Applican#-
sVrLs. ;
Union ef India & Ors. iesk - Respendents,
| | » . e
.
EOR INSTRUCTIONS

1, whether it se referred t® the reperters or nst? N

2. whether it ke circuleted te allthe Benches @
Cit\zy Administrative Tribunal er n.t? ' ‘
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CENTRAL ADMINISIRATIVE TRIBUNAL
QUTTACK BENCHs CUTTACK,

ORIGINAL _APPLICATION NO,. 725 OF 1996
cuttack, this the \G!h dsy of  Fupe’ 2003,

CORA M:

[T'HE HONOURABLE MR. 3,N, SOM, VICE-CHAIRMAN
AND "
THE HCONOURABLE MR. MANORANJAN MOHANTY, MEM3ER(J) «

SRI GOPAL KRISHNA 3EHIRA, 33 years,

S/e.sri Abhimanyu Behera, ,
vill,/New Kamalpur, FO;:Geladandha, v %
DistiGanjam(0),Crissa- 761 052, gl

P Applicant,
B8y legal practitienery Mr.p,K.Fadhy,Advecate,

l, Unien ef Ipdia represented oy its Secretary,
Ministry ef pefence,Sansad Marg,New pDelii.l,

2. Chief mgineer,Central Cemmand (M, E.S),
Lucknew zene,Lucknew(U,F,)-226 002,

3. Sujperintending pngineer, Cemmander works
meineer, Ranchi, pipateli cantt,Bihar.

4. Garrisen mgineer,Gepalpur On cea,
At/pe:Gelasandha, pist,Gan jam-52.

AP Respendents,
By legal practitiener; Mr.u,3,Mehapatra,

Additicnal standing ceunsel
(Centraly,
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MR, MANORANJAN MOHAN TY, MEMB ER(JUDICIAL) 3

Applicent,while werking under the Respendents as
Casle Jeinter,having faced the erder of reneval/dismissal
frem service (in a disciplinary preceedinegs initiated against
him)under Annexure-10 dated 24.06,1995(which was cenfirmed by
the Appellate Autherity under Annexure-11 dated 24,05.199)
has filed this Orieinal Applicatien under Sectien 19 ef the
Administrative Triesunals Act,1985; praying therein (a) feor

quashing ef the penal erder under Annexure-19 and Appellate

Order under Annexure-ll and () with a prayer fer a further '

direction (te the Respondmﬁs) te erant him all censequential
(service and financial) eenefits retresgectively.

2. Respendents have filed their coeunter enumerating
the facts leading te passing ef the order of plmiéthmdlt.

3. This Orieinal Applicatien was heard alenewith
0.A.Ne. 721 of 1996 (ef Arakhita Meharana,whe was alse visited
with the similar erder of sunishment of remsval/dismissal),as
en perusal ef the records ef this case,we were convinced ‘that
en fact and the peints in issue ritlsed in this case are ene
and the sime as were reised (and decided teday) in the said
0.A.Ne, 721 of 199%,

4, In the said premises having heatd the ceunsel
appearing for eeth the parties,we held that the ratie decided
in 0,A.Ne, 721 of 19% (supra) has the full applicatien in the
instant case and, accerdingly,we are of the epinien that the
allesatiens/charges/preceedings levelled/initiated against

the Applicant and the penal erder of reneval/dismissal are

liasle t® e quashed;eeing saseless,unfeunded ang Patently
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perverse; £8r the reasans elaserately discussed in the final
erders passed teday in O,A,Ne, 721 of 19% ef Arakhita Maharana
and, accerdingly,we quash the same.As the consequence of
quashing ef the charges, the erders flewn therefrem are,
accerdingly, held te we nénexistence in the eye of law and,
resultantly,the Agplicant is entitled t® all service and
financial eenefits retrespectively by treating him te ee in
service all threugh,H, i5 te se reinstated forthyith,all
past service and financial eenefits are te» se given te the
Applicant as per the judicial prensuncement of the Hen'sle
Apex Court of India rendered in the case of UNION OF INDIA VRS,
K, V., JANKIRAMAN (rep®rted in AIR 1991 SC 2018) . In the resu/l/t,
this oOrieinal Applicatied is allewed ; by leaving the parties
te mear thelr ewn cests,
5. Coples of this erder ee sent (alsnewith the erders
passed teday in OA Ne. 721 ef 1996 ef Arakhita Maharana vrs.
Unien of India and ethers) te the parties of this case,
Resgendents te fellew the directieng given in this erder and
in the erder(ef teday) rendered in OA Ne, 721 ef 1996 in

respect of the Applicant of this case, \\
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